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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 269 of 2025

In the Matter of:
Association of Fly Ash Products Manufacturers (Afapm)
Applicant
Vs.

MoEF&CC & Ors
Respondent(s)

RESPONSE AFFIDAVIT ON BEHALF OF ADDITIONAL
SECRETARY, STATE OF UTTARAKHAND
(RESPONDENT NO.22)

Affidavit of Mis. Kalyani (Female), aged

about 48 years, D/o Shri Devraj Singh,

"R 1)/6 presently  posted as  Additional
) ‘q)oqp} Secretary, Department of Environment
Conservation and Climate Change,
: .\‘020”‘5 Government of Uttarakhand,
Emu-'smtzoao N
P} \AQQ\/ /4 Dehradun
\ F \

I, the above-named deponent does hereby solemnly affirm and

state on oath as under: -

1. That the deponent is presently posted as Additional Secretary,

Department of Environment Conservation and Climate

¥
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Change, Government of Uttarakhand and as such is fully
conversant with the facts of the case and is competent to sign

and swear the instant affidavit.

. That the above-mentioned matter was listed for hearing on
18.07.2025 wherein the Hon’ble National Green Tribunal was

pleased to issue the following directions: -

........

2. In the OA, applicant has raised the following issues:-

1. Mandatory Usage in Private Construction: A new
provision is sought mandating the use of fly ash
bricks/tiles (as per BIS IS 12894:2002 & IS
16720:2018) in private and individual residential
construction within a specified radius of TPPs.
Compliance should be monitored by municipal and
planning authorities through annual returns

submitted to SPCBs/PCCs.

2. State-Level Enforcement: All State Governments
should update their building bye-laws to mandate

the use of fly ash-based products per BIS

ias
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standards, continuing the obligation set since the

1999 Notification.

. Mandatory Usage Within 300 km: Construction

agencies within a 300 km radius of TPPs must use
only BIS-compliant fly ash products. This includes
private, public, and government agencies and
must be enforced through tender documents and

specifications.

. Issue notice to the respondents for filing their

response by way of affidavit at least one week

before the next date of hearing.

3. It is respectfully submitted that a meeting was duly convened
on 09.02.2026 under the chairmanship of the Principal
Secretary, Environment Protection and Climate Change. In
this connection, a copy of the letter dated 05.02.2026 is

hereby being filed and marked as Annexure no.l to this

. That pursuant to the meeting, the Deputy Secretary, State of

Uttarakhand vide letter dated 11.02.2026 directed the

AN
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Member Secretary, Uttarakhand Pollution Control Board to
coordinate with the concerned departments and obtain the
required information. In this connection, a copy of the letter
dated 11.02.2026 is being marked and filed as Annexure no.2

to this affidavit.

. That thereafter, the Member Secretary, Uttarakhand Pollution
Control Board vide letter dated 12.02.2026 requested the
Secretary, Housing Department, State of Uttarakhand;
Secretary, Industrial Development Department, State of
Uttarakhand; Secretary, Public Works Department, State of
Uttarakhand; and Secretary, Urban Development department,
t‘. State of Uttarakhand to provide the relevant information. In
this connection, a copy of the letter dated 12.02.2026 is being

marked and filed as Annexure no.3 to this affidavit.

. That consequently, the Joint Secretary, State of Uttarakhand,
vide letter dated 18.03.2026 informed the Member Secretary,
Uttarakhand Pollution Control Board that the Housing
Department, State of Uttarakhand is in process of amending
the Building Construction and Development By-
laws /Regulations, 2011 and that the same shall be made

available to the Uttarakhand Pollution Control Board upon

A
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completion of the said amendments. In this connection, a copy
of the letter dated 18.03.2026 is being marked and filed as

Annexure no.4 to this affidavit.

. That the Member Secretary issued a reminder letter dated

13.04.2026 to the Secretary, Public Works Department, State
of Uttarakhand; Secretary, Urban Development Department,
State of Uttarakhand; and Secretary, Industrial Development
Department, State of Uttarakhand requesting them to furnish
the relevant information within a period of three days. In this
connection, a copy of the letter dated 13.04.2026 is being

marked and filed as Annexure no.5 to this affidavit.

8. That it is pertinent to state that the requisite information from

the other concerned departments is still awaited.

. That the deponent is a responsible Government servant having
the highest regard for the Hon’ble Tribunal and orders passed
by them. The deponent has always made his sincerest efforts
to carry out the orders passed by this Hon’ble Tribunal in its

letter and spirit and shall continue to do so in the future.

Deponent

e
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Verification: -

contents of the response affidavit are true and correct to the best

of my knowledge and belief based on the official record and

nothing is false, and no material has been concealed there.
A

Deponent
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2. wfm, defe few v, sowave T
3. wftm, dve Fmfor v, Scrmeve |

4. wftm, wed fiem A, scrrave awA |

fawn~ w0 woshodlo 7§ Reeh & @ o I Wo 269,/2025 Association of Fly Ash
Products Manufacturers (AFAPM) Vs. Ministry of Environment Forest and Climate
Change & Ors. @ 9% #|

HE1ey,
SUIa fiTa® o SdeT o 269/2025 W Ao YHowhodio g R 18.07.2025 B wiRa
W B FU B T Wq GG, TR WRE G Serar] gRad v, Swrave an
o Jregear W g do@ eI 00.022026 w1 W AT AR | for waww R Wi Rt &
I W R IR 0 B A TR B 8 199 ygy fAgae 918 @ Ared o aifta
ferar mr 21 3@ #w A Mo vHoRoo F W A YR For }| S AR W YW ®WR W
gy A I 4, 7, 8 R Frfad) & 9 & Rreer favor Preaa @
4. Mandatory Usage in Private Construction: A new provision is sought mandating the
use of fly ash bricks/tiles (as per BIS IS 12894:2002 & IS 16720:2018) in private
and individual residential construction within a specified radius of TPPs.
Compliance should be monitored by municipal and planning authorities through
annual returns submitted to SPCBs/PCCs.
7. State-Level Enforcement: All State Governments should update their building bye-
laws to mandate the use of fly ash-based products per BIS standards, continuing the
obligation set since the 1999 Notification.
8. Mandatory Usage Within 300 km: Construction agencies within a 300 km radius of
TPPs must use only BIS-compliant fly ash products. This includes private, public,
and government agencies and must be enforced through tender documents and
specifications.
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